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Central Administrative Tribunal 

Principal Bench, New Delhi 
 

OA 2883 of 2018 

MA 3222 of 2018 
 

 

New Delhi, this the 01st day of August, 2018 
 

Hon’ble Sh. K.N. Shrivastava, Member (A)  

Hon’ble Mr. S.N. Terdal, Member(J) 
 

1. Gaurav Naagar 

 S/o Hemraj Singh 
 R/o Village Sultanpur 

 Post Haldaur, District Bijnor, UP 

 Age 27, Designation PA/SA  Group-B  
 

2. Surender  Kumar 

 S/o Rameshwar Lal 
 R/o Village Bharang, Churi, Rajasthan 

 Age 27, Designation PA/SA  Group-B  

 
3. Ajay Kumar 

 S/o Surender  

 R/o Village Garhi, District Rewari, Haryana 
Age 24, Designation PA/SA  Group-B 

 

4. Anil Kumar 
 S/o Bhanwar Lal 

 R/o Post – Mandela Chhota, District Sikar 
 Rajasthan. 

Age 26, Designation PA/SA  Group-B 

 
5. Vijay Pal 

 S/o Dharm Pal 

 R/o Post-Sithal District-Jhunjhunu, Rajasthan  
Age 26, Designation PA/SA  Group-B 

 

6. Haroon Khan Saify 
 R/o Ward no. 10, Nai Basti, District Tikamgarh 

 Madhya Pradesh. 

Age 26, Designation PA/SA  Group-B 
 

7. Lokesh Kumar 

 S/o Makkhan Lal 
 R/o 30, Mayur Vihar, Jaipur, Rajasthan        

Age 27, Designation PA/SA  Group-B                      

…Applicants       
(Through : Mr. Pranav Sapra) 
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Versus 
 

Department of Post 

Through the Director General  
Ministry of Communication 

Dak Bhawan, Sansad Marg 

New Delhi - 110001. 
              …Respondent 

(Through : Ms. Kiran Ahlawat with Mr. Ashwani Upadhyay) 

 
ORDER (Oral) 

 

K.N. Shrivastava, Member (A) : 

MA 3222/2018 

 This MA for joining together is allowed. 

OA 2883/2018 

 Heard. 

2. Issue notice. Shri R.K. Sharma, learned counsel, 

accepts notice on behalf of respondents.  

3. The applicants were selected to the posts of Postal 

Assistant through Combined Higher Secondary Level (CHSL) 

Examination 2016 conducted by Staff Selection Commission 

(SSC). The applicants faired very well in the said 

examination and by virtue of their merit positions became 

eligible for selection under the General category. 

Accordingly, the applicants were appointed and allocated to 

different States circle under the General category.  

4. The grievance of the applicants is that they have not 

been allocated circles according to their preferences. The 

details of preferences given by the applicants are at pages 

8 to 10. Relying on the judgment of the Hon’ble Apex Court 
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in the case of Union of India vs. Ramesh Ram and 

others, AIR 2010 SC 2691, it is contended that these 

applicants should have been considered under the 

categories to which they belong (details given in para 4.1) 

and by virtue of that they would have got allocated to 

circles of their higher preference.  

5. The applicants have submitted representations on the 

issue of circle allocations, to the respondent. These 

representations are at pages 50 to 57. Learned counsel for 

the applicants submitted that the applicants would be 

satisfied at this stage, if a time bound direction is given to 

the respondents to consider their pending representations.  

6. Having regards to the submissions made by learned 

counsel for the applicant and without going to the merits of 

the case, we dispose of this OA with a direction to the 

respondent to decide the pending representations of the 

applicants, copies of which are at pages 50 to 57 of this OA, 

within a period of three months by way of passing a 

reasoned and speaking order. The applicants are also given 

liberty to submit any additional representation, if they so 

wish, within a period of one week from today. Such 

additional representations are also directed to be disposed 

of within the same time frame. The applicants, however, 

shall have liberty to take recourse to legal remedy as 
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available to them under law, in case they remain dissatisfied 

with the orders to be passed by the respondent. 

 
 

 

(S.N. Terdal)                                    (K.N. Shrivastava)                                         
 Member (J)                                             Member (A)  

 
/ravi/                         


